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THE DEPUTY MINISTER IN THE
AMINISTRY OF FINANCE  (SHRI
MAGANBHAI BAROT): (a) to (¢).
The Rules framed by the LIC provide
for certain relaxations for appoint-
ment of relatives of the deceased
employees subject to the following
conditions;

(1) where none of the membe:s
of the family (widow_ son or tn-
married daughter) is earning;

(i) if requests are received with-
in a period of gnhe year of the death
of the employee (Relaxation upto
three years is given in excepilional
individual cases); and

(iily the appointment will be
subject to the availability of vacan-
cy.

Ag the LIC is making appointment
according to the rules mentioned
above the question of anomaly does
not arise.
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Advance Increment to Section
Officers

4836. SHRI CHANDRADEO PRA-
SAD VERMA: Will the Minister of
FINANCE be pleased to refer io the
reply given to Unstarred Question No.
1629 on the 27th February, 1981 re-
garding advance increment to Sec-
tion Officers and state:

(a) whether any decision have so
far been taken to grant the two ad-
vance increments to the Section Offi-
cers ang also ypgrade Section Officers
from Central Secretariat as Class I
Officers; '

(b) if so, the details thereof; and

(¢) if not, the reasons for the de-
lay?

THE MINISTER OF STATE IN
THE MINISTRY OF  FINANCE
(SHRI SAWAI SINGH SISODIA):
(a) No, Sir.

(b) Does not arise.

(¢) The Departmental Commcil
(Joint Consultative Machinervy of
the Department of Personnel and
Administrative Reforms who are con-

sidering both the items (i) grant of

advance increments to Section Offi-
cers and (il) to upgrade them as
Clasg I Officers—have not cohcluded
their deliberations on these items,

Distribution of Money Deposited by
Government Among Share Holders
and Unsecured Creditors

4837. SHRI SATISH PRASAD
SINGH: Will the Minister of STEEL
AND MINES be pleased to refer to
the reply given to Unstarred Ques-
tion No, 2501 on the 6th March, 1981
regarding taking over of Asian refrac-.
tories Calcutta by Bokaro Steel Cor-
poration and state:

(a) whether the court where the
amount of Rs. 81 lakhs was deposi-
ted has distributed the same to the
parties viz, Shareholders and Unse-
cured Creditors concerned and the
basis for such distribution; and

(b) if the amount has not been dis-
tributed, the reasons for the delay
and when it is likely to be.disbursed?

THE M'NISTER OF COMMERCE
AND STEEI, AND MINES (SHRI
PRANAB MUKHERJEE): (a) and
(bY 1F~A4ar the provisions of the Asian
Refractories Limited (Acquisition of





